
CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH,JABAIPUR

original Application No, 242/99

Jabalpur, this 20th day of January, 2004

Hon'ble shrl M.P, slngh, vice Chairman
Hon*ble Shrl G. shanthappa. Judicial Member

Bhagwandass
Ms/234/s.No. 001779(Removed from service)
r/o Vljaya Nagar Chhapar,
Near Jalparl,
Rampur, M.P.E.B., jabalpur. ...Applicant

(By Advocate: None)

- versus -

1. Union of India through
Secretary,
Ministry of Defence (Production),
South Block,
New Delhi.

Director General/chairman,
ordnance Factories Board,
10>A Auckland Road,
Calcutta.

3. General Manager,
ordnance Factory Khamarla,
Jabalpur (M.P.). ...Respondents

(By Advocate: shrl Harshlt patel for sh. s.C.sharma)

ORDER (oral)

By M.P.slngh,Vice Chairman -

None Is present on behalf of the applicant, since

It Is an old matter of 1999, we dispose of this o.A.

by Invoking the provision of Rule 15 of C.A.T.(Procedure)

Rules, 1987.

2. By filing this o.A. the applicant seeks the following

reliefs:

1) To quash the In^jugned order dated 9.10,1998
(Annexure A-4) and for relnstatoaent of the
applicant with back wages.

11) Cost of petition.
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111) Any other relief which the Hon'ble Tribunal
deems fit be awarded*

3. Brief facts of the case are that the applicant was

appointed as Male sweeper In the ordnance Factory.Khamarla,

Jabalpur* While working as Male Sweeper, the applicant

was Issued with a chargesheet for absenting himself

unauthorlsedly from duty without prior sanction of leave

and wltl^any Intimation w.e.f. 19.11.1994. He resumed his

duties on 10.2.1998 with medical certificates obtained

from a Registered Medical Practloner. As the above act

of the unauthorised absence from duty on the part of the

applicant was In contravention of CCS(«<»){^Conduc^ Rules,

disciplinary proceedings were Instituted against the

applicant. An enquiry officer was appointed to Investigate

Into the charges framed against the applicant. The enquiry

^^4 , iM* oAjl.officer concluded the enquiry and held^the charge^proved.
During the course of enquiry proceedings, the applicant

appeared before the enquiry officer and had admitted the

charges framed against him as per Annexure d-2.

4. on the basis of the findings of the enquiry report

as well as admission of the charges by the applicant himself,

the disciplinary authority Imposed the penlty of removal

from service on the applicant on 9.10.1998. Aggrieved by

this, the applicant has filed this o.A. praying for the

aforesaid reliefs.
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5. Heard th€||learned counsel for the respondents and

have carefully considered the rival contentions• we find

that the applicant has remained absent unauthorisedly from

duty that too without any intimation to the respondents

for more than three years i.e. from 19.11.1994 to 17.2.1998.

we also find from Annexures d-1 & l>2 that the applicant

Joined his duties only after publication of a news"item

in the^K^ewspaper. The applicant has also admitted his

guilt and categorically stated that he has failed to

intimate about his unauthorised absence from duty, we

further find that the respondents have followed the

laid down procedure and have also given an opportunity of

hearing to the applicant. Thus the principles;6f natural

justice have been followed by the respondents. It is the

settled position of law laid down by the Hon'ble supreme

Court that this Tribunal cannot se-appraise the evidence

and also cannot go into the quantum of punishment.

6. since the applicant has already admitted his guilt,

we find no reason to interfere with the order passed by the

respondents on 9.10.1998.

7. For the reasons recorded above, the o.A. fails and

is accordingly dismissed with no order as to the costs.

(Q Shanthappa,  -- (M.P.Singh)iicial Member vice Chairman

/na/


